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PRINCIPAL BENCH, NEW DELHI 

LA. No. 537/2023 
In 

Original Application No. 06/2012 

IN THE MATTER OF:-

Nizamuddin West Association 
Versus 

Union oflndia & Ors. 

INDEX 
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I S.NO. PARTICULARS I PAGES 1- ! 

I L Action Taken Report on behalf of 
l-Lt j 

I I Respondent /MCD. 
I 

2. Photographs of deployment of Super sucker 
for desilting of covered portion of drain on 5-19 
dated 13.12.2023, 14.12.2023, 15.12.2023 & 
16,12.2023 as Annexure-A. 

3. Photographs of deployment of Pocklane for 
2.o-3J desilting of opne portion of drain 19.12.2023 

I 
1 & 20.12.2023 as Annexure-B. 
I 

4. Detailed reply along with record received 
from EE(Project) Central Zone is enclosed as l-:62-l \)~ 
Annexure-C. I 

Through 

(Advocate) 
~·~t4~Mc_y 

~ 
y 
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BEFORE THE HON'BLE NATIONAL GREEN 
TRIBUNAL PRINCIPAL BENCH, NEW DELHI 

LA. No. 537/2023 
In 

Original Application No. 06/2012 

IN THE MATTER OF:-

Nizamuddin West Association .... Applicant 

Versus 

Union of India & Ors. 
. ... Respondents 

ACTION TAKEN REPORT ON BEHALF OF 
RESPONDENT MUNICIPAL CORPORATION OF 
DELHI (MCD) IN THE FORM OF SHORT 
AFFIDAVIT PURSUANT TO ORDER DATED 
22/11/2023. 

Affidavit ofS.K. Meena S/o Sh. Somvir Singh aged 

about 54 years, Executive Engineer (Maintenance 

Division)-II, South Zone on behalf of Respondent- MCD. 

I the above-named deponent do hereby solemnly 

~ affirm and declare here as under: -
~~~ 
/;,~~~~/·~ ~ \~ 1. That I am presently working as Executive Engineer 
~~01 .~. \ \\ 
i'- I ,\S~ " I (I') \I 
·IZI _.,;:l: r.."':>' v"" ~).:.:::-·' (M . t n· . . ) II S th Z MCD d \I ~"" A"b" SJ s:oc:,. . . ·u· :, am enance I VISIOn - , ou one, , an 
\ ' ' 4' '1,. f:"' 'I 
\\ ~0 c,.;:/ ' .:<p 
~· '. ~. / c:·""/1 am fully conversant with the facts of the case on the 
"Gn'!;:;/;/ 

-:--~ basis of the record maintained and made available in 

this matter and as such am competent to depose and 

swear the present affidavit on behalf of respondent, 

MCD. 
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2. That the instant report/affidavit is being filed 

pursuant to the order dated 22/11/2023 of this 

Hon'ble Court. 

3. The de silting of the covered portion of the drain was 

carried out on dated 13.12.2023, 14.12.2023, 

15.12.2023 & 16.12.2023 by deploying JCB 

machine & Super Sucker machine at each bay. 

Photographs during the progress of work are 

annexed as Annexure ''A". 

4. The desilting of the open portion of the drain was 

carried out on dated 19.12.2023 & 20.12.2023 by 

deploying the Pocklane machine and is presently in 

progress. Photographs (before & after) and during 

the progress of work are annexed as Annexure "B". 

5. In pursuant to para 9 of the order dated 22.11.2023, 

regarding exploring the feasibility and possibility of 

increasing the number of vents in the covered area 

of the drain, this office has framed the proposal for 

"Construction of additional vent shafts on the 

covered portion from H. No. B-213 to B-149 ofGK­

I N allah". Tenders for the proposed work were 

invited vide NIT No. 4129 open on 13.12.2023 after 

the allocation of the budget. The work will be 

awarded within a week's time and thereafter the 

proposed work of providing additional vent shafts 

be taken up and completed as soon as possible 

approximately within 45 days. 

9390



6. In pursuant to para 11 of the order dated 22.11.2023 

regarding the submission of the project report w.r.t. 

construction of four channels/bays in the covered 

portion of the drain in B-Block GK-I, the reply with 

the complete record as submitted by the concerned 

division i.e. EE (Project)/ Central Zone is enclosed 

as Annexure- ''C". 

7. It is further to inform that water is flowing freely in 

the drain without any obstruction and desilting of 

the drain does not have any effect on the foul 

gases/smell emitting from the flowing water. 

VERIFICATION: 

_,~~~ 

~ •.. 
~ Deponent 

~ ... -.'\ .... ~ 
Verifi\&f.'~t New Delhi._thHr __ day of Novermber-2023 
th~; ·· ntents of tHe above paras are true and correct and 
&·c;~l the basis of record available and nothing material 

been concealed therefrom. 

,. 
\ .. 
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JMn~~-~ /~~ 
Desilting of Covered Portion of Drain at Bay No.-10 t:;y Super Sucker ~ 9392



Extracting Silt from Covered Portion of Drain at Bay No.-10 by JCB ® 9393



Desilting of Covered Portion of Drain at Bay No.-9 by Super Sucker 9394



Extracting Silt from Covered Portion of Drain at Bay No.-9 by JCB 9395



Desilting of Covered Portion of Drain at Bay No.-8 by Super Sucker ® 9396



Desilting of Covered Portion of Drain at Bay No.-7 by Super Sucker 
9397



Desilting of Covered Portion of Drain at Bay No.-6 by Super Sucker 9398



Q.?' 
Extracting Silt from Covered Portion of Drain at Bay No.-6 by JCB 9399



Desilting of Covered Portion of Drain at Bay No.-5 by Super Sucker 9400



~ 
Desilting of Covered Portion of Drain at Bay No.-4 by Super Sucker 

\ ~··-.~_ .....,._ 

- -- ..._. ., ;::::;. 
'*'=• ... __ .,.., ..,1!1_ 

. ..• .,_. --· 
,J,· • • . =-R: ~-·· .z 
Google~ · ~·.,..: ... - --~--.,_-

8;J GPS Map Camera 

Nevv Delhi, Delhi, India 
174, Block B, Grea1:er Kailash I, Grea1:er Kailash, New Delhi, Delhi 

110048, India 
La1: 28 .5562~ 

Long 77.230915~ 

16/12/23 10:21 AM GMT +05: 30 
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Extracting Silt from Covered portion of Drain at Bay No.-3 by JCB 9402



(!!) 
Desilting of Covered Portion of Drain at Bay No.-3 by Super Sucker 

' . ,..,. 
J 

G o g le 

Go gle 

GREATER 
t~;.\llASH 

9 .=, 

\~-12.-23 
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Extracting Silt from Covered portion of Drain at Bay No.-2 by JCB ,. 9404



Desilting of Covered Portion of Drain at Bay No.-2 by Super Sucker @ 9405



@) 
Desilting of Covered Portion of Drain at Bay No.-1 by Super Sucker 9406



Desilting of Open Portion of Drain by using Poclain fe) 
f}h11 tY~e- /J 

Before 

\q ·\ 2· '2.3 

After 
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During Progress 
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Before 9409



During Progress 9410



Before 

After 
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Before 9413



During Progress 9414



Before 9415



During Progress 9416



Before 9417



During Progress 9418



Subject:- Submission of project report w.r.t. construction of four 
channels/bays in the covered portion of the drain in 
B-Biock GK-1. 

Placed opposite in the file, the order dated 22.11.2023 of the 
Hon'ble Court of NGT in the matter of Nizamuddin West Association 
Vs Union of India & Ors, in the I.A. No. 537/2023 in Original 
application No. 06/2012. The para 11 of the order is reproduced as 
under:-

"It has been submitted before the Tribunal that the drain in 
question has four channels which are interconnected and on account 
of existence of four channels in the drain there is difficulty in r;leaning 
it. Hence the learned counsel for the MCD is directed to produce the 
project report on the basis of which the four channels of drain were -. 
constructed and to point out the object and purpose of constructing 
four channels in the drain". 

It is therefo,·e requested to comply the direction of Hon'ble 

Court o( NGT and submit the project report before the NDOH i.e. 

22.12.2023 with reference to para 11 of the order as covering of the 

said drain was carried out by the Project Division of Central Zone. 

It is further requested to direct the concerned official to attend 

the court on 22.12.2023 to apprise the court with respect to project 

report. Municipal council in the matter is Ms Puja Kalra (Mob. No. 

9312839323. 

s~ 

SUDI-IlR MEHTA 
CE (OEMS) 
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Subject:- Submission of project report w.r.t. construction of four 
channels/bays in the covered portion of the drain in ;B-Block 
GK-I. 

May please see note at 1 IN wherein it has been requested to provide 
the project report w.r.t the construction of drain in back side ofB-159 to B-
187 in B-Block GK-I. In this regard it is learned from the available records 
that the drain in G.K-1 was construct-;;d in two phases. In the first phase . 
the work was executed by the division Project-IICentral Zone for approx: 
911 mtr. length through the contractor M Is AIPL. In the second pl'iase the 
work was initiated by the Projec'f- I Central Zone after approval from the 
competent Authoritj1.e Honble L.G and executed by the Agency Mls JMC 
Projects India Ltd. In the mid way i.e m the month of June 2013 the project 
was transferred to EE (Project)-II for further execution. The work for 
approx. length 329 mtr. in G.K-I portion was partly completed and held up 
due to status quo order by Honble NGT. 

There is no project report available m the records for the work 
executed by Project-IICNZ through agency Mls AIPL. Howevc;r, photocopy 
of the project report and structural drawings available in the records of 
Project-IIICNZ for the second phase of work executed by Mls JMC Projects 
India Ltd. is placed opposite in the file. 

It is pertinent to mention here that in the matter titled as Manoj 
Kumar Mishra & ANR VIS Union of India & ORS. Vide W.P(C) 30012013 
Hon'ble National Green Tribunal (NGT), passed the status quo on 
21.10.2013. Further Honble NGT in O.A No. 612012 and O.A No. 
30012013 & M.A Nos. 87712013, 4912014, 8812014 & 57012014 passed 
the detailed orders on 1_10 1.20 1.;5 wl:srein specific di.rections were passed 
that no further construction work will be carried out in G.K-I drain (copy of 
orders placed opposite in the file). Accordingly, the work was closed after 
taking approval from the Competent Authority vide order dated 11.09.15. 

The drain passing through G.K-I comes under the jurisdiction of 
South Zone. Hence the file may be sent to the EE(M)-II South Zone for 
taking further necessary action at their end. 

~ 
'§~i~(!~·.!(\~~i~;~r~·1!LLA 

/ c >.~ :?~' [\.:'1 c. 0 

· .. 
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CORAl\1 : 

Present: 

BEFORE THE NATIONAL GRE.EN TRIBUNAL, 
PRiNCIPAL BENCH, HEW f'ZLHI 

M.A. Nos. 929 and 930 of 2013 
lu 

Original Application No. 300 of 2013 

Manoj Kumar Misra & Anr. Vs. Union ofL1di.a & Ors. 

HON'BLE MR. JUSTICE SWATMJTER KUM.·.;~, CHAU<PERSON 
HON'BLE MR. JUSTICE B.S. REDDY, JUDIC~AL MEMBER 
HON'BJ,E DR. D.K. AGRAWAL, EXPERT MEMBER 
HON'BLE DR. R.C. TRIVEDI, EXPERT MEMBER 

Applicant: 
Respondent No.1: 
Respondent No.2 & 4: 
Respondent No. 3: 

Respondent No.5: 
Respondent No.6; 

Respondent No. ?: 
Respondent No. 8: 
Respondent No.9: 
Respondent No. 10&11: 

M::-. Ritwiclt Duuta, Advocate 
Ms. Neelam Rathore, Advocate 
Mr. Ra•Ji P. Malhotra, Advocate 
Mr. Vivek Kr. Tondon, Adv. awl JHr. Sandeep 
Mishra, Addl. Secy (Env.) 
Mr. Balennu Shekhar, Advocate 
Mr. S.B. Upadhyay, Sr. Advocate with Ms. 

· Anisha Upadhyay, Advocate and r.Ir. Kaustuv P. 
Pathak, Adv. 
Mr. Sangram Patnaik, Advocate for UTTlPEC 
Mr. Vivek Kr, Tondon and Mr. Arvind Ray. 
Mr. Robin R. David with Mr. Febin.M. Varghese 
Mr. N.P. Singh, Advocate & Mr. Dinesh Jindal, 
Law Office?. ':IPCC 

!Date and 
[_ Rel.l!_ark~-
1 

Orders of the Tribunal 

I Item No.3 

I 
October 
2013 

I 

21, 

The Prayers m tl:cse i\pplica' 'ons are for 

modification of Order dated 1 1n, Ouober, 2013 by which 

bailable warrant o.gaiast Ec~.>po:;C:cnt No. 2 and 8 have 

been issued. For the reasons ::;tated in the Applications 

i:ucd the assurance given by the Learned counsei appearing 

for the Respondent Nos. 2 & 8, we direct modification of 

the Order dated 11th October, 2013 to the extent iL directs 

issuance of bailable warrants · against the said 

Respondents. 

Bailable warrant be not executed and the Order 

dsted ll 1h October, 2013 is recalled to That extent. 

Learned counsel apper-,:·ing for the Respondent Nos. 

2 ,:y, 8 also requested on beh ,~r ')f the r:;espondent No. 3 for 

modification of Order dated J l'h ('ctober, 2013 by which 

bailable warrant against Rc:sponuent :·;o. 3 was issued. We 

direct modification c,:· the Order dated lltil Octobe;·, 2013 

to the extent it clirccc.s issuance or bail3f.Jk warmnts 

Bailable warra;:.L be JLUt cxec1Jtcd and the Order 

daLcd 11 Lh October, 2013 is recaller..: to thut extent. 

1 I l\ccordingly, M.A. Nos. 929 and 930 of 2013 stand 

L-----·-·-··-····-·····-- ----------------··---···-·-.. -------··----·--··-~-·---.. ---------
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l 

disposed of. 

Original Application No. 300 of 2013 

Learned counsel apnr:aring for the respective 

Respondents submit that they have not still being furnished 

copies of the Application. However i,ea.-rned counsel appearing 

for the Applicant submits that the copies have been furnished 

to the concerned Minist1iesjDepartments. 

Let fresh copy of the Application be furnishcJ to all the 

Learned counsel appearing in the case who have not received 

the copy of the Application. 

Status Report on behalf of South Delhi Municipal 

1 Corporation has been filed before the Tribunal and the same is 

taken on record. 

The contention raised before us on behalf of the 

Applicant is that the Project/building construction work being 

carried out by the respective Respondents in few different 

drains is covered under Entry 8(a) and 8(b) of the EIA 

Notification 2006. Thus, these Respondents were required to 

obtain EC from State Level Envi.ronment Impact 

Assessment Authority (for short 'SEIAA') before starting 

these projects and that 'l.~nc of these Respondents 

obtained the Environmental Clearmce and therefore the 

constructions already made or the proposed constructions 

both are violative of law. 

Learned counsel has further relied UJJG: _ the '21st 

Minutes of the 21st UT'::'1PEC goveming body meeting held 

on 19th February, 20 lO wherein it was decided that no 

such covering of drains, henceforth, will be taken by any 

agency, apart from the works which have already been 

undertaken and these drains should be cleaned and 

I developed with ecological and local landscaping and to be 

used as NMT connectivity routes as per the presentations 

earlier given by various experts at previous Governing 

Body meetings. 

A further contention has been advanced by the 

Learned counsel appearing that expert body considered 

the effect of covering these drain.s as all these drains carry 

storm water and other wastes of Delhi through these _____ J colon!~: :: :::::::~d ~hat th"_'equicement of EC ie even 
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evident from the Notice i;:;sued by DDA on 5th July, 2013 

wherein the DDA issued the public Notice for modification 

of its master plan with reference to Sh8J.'1da~·a Link Drain 

and a specific note was given ''1at the project would be 

subject to EIA Clt;:'·lrance from the Department of 

Environment. On the cumulative study of the above the 

public notice dated 05th July, 2013 and Minutes of the 

Governing Body meeting dated 19th February, 2010, it is 

contended that the Respondents cannot be permitted to 

continue to work in violation of the law and which is 

bound to cause serious environmental issues including 

\ emitting of smell of dangerous gases if the drains are 

covered. 

However, Learned counsel appearing for the Project 

Proponent submit that as far as Shahdara Drain is 

concerned they have not s.:a. ted any construction as yet 

and would work in accordance wi.h law. As far as Kushak 

Nallah is concerned Learned counsel appearing for the 

South Municipal Corporation of Delhi submit that a part 

of the Project has been completed and . f\lrtlH.; part still 

remains to be completed. He submits that Lieutenant 

Governor has authorized upon directions from Ministry of 

Urban Department to carry out its project and the decision 

was taken for valid reasons as is clear from the Status 

Report. 

Having heard the Learned counsel appearing for the 

parties, one fact that remains. undisputed is that none of 

the Project Proponent has taken the Environmental 

Clearance from SEIAA which is mandatory. 

Prima facie, these construction projects would be 

covered under Entry 8(a) of the EIA Notification 2006 and 

if they are township and area development activity 

1 projects, then they would be coyered under Entry 8(b). 

Furthermore, it remains to be seriously examined as to 

'Nhether covering all these drains would serve 

1 
environmental and/or public purpose, wouk~ they create 

I more problems incluc'"'.:1g -:nviroL.nental issue~ or would 

they resolve the existing problems. An Order of Hon'ble 

Delhi High Court dated 121h July, 2013 in 'W.P. (Civil) No. 

2385 of 2011 has been brought to our notice. In this 

L ______ ~der the Hon'ble High Court of_ Del~~-~:~~ected -~~e _ 
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Chief Secretary to constitute the Committee in terms of 

the Order and submit a report to the High Court within 

Eight weeks from the date of the Order. Thnugh three 

months have been elapsed since then it is pointed before 

us that no Report appears to have been filed before the 

Hon'ble Delhi High Court. Furthermore, the High Court of 

Delhi noticed one fact that there is no consisting policy of 

the State with regard to management of these drains as to 

whether they would be covered if so in what manner and 

how. 

We grant time to the respective Respondents to 

place on record their further Replies if they so choose as 

well as file any Technical Report including of the 

Committee constituted by the Hon'ble High Court of Delhi 

within three weeks' time with copies to the Learned 

counsel appearing for the parties who may file Rejoinder 

thereto within one week. 

We direct all the parties to maintain status quo (i.e. 

no further construction to be carried out) existing as on 

this day till the next date of hearinrs. 

List on 28th October, 2013. 

Let Reply to the Application and any further Status 

Reports be filed within one week from today as prayed. 

Rejoinder, if any, within two days thereafter. 

It has been brought to our notice that most of the 

Departments/Government have appointed Standing 

Counsel or Regular Counsel to appear before the Tribunal. 

They may furnish their respective details to the Registry at 

the earliest. Once such details are furnished, Registry will 

ensure that the service is affected· to all those Counsel 

with copy of the petition and not to the Department 

directly. 

. ........................................ ,CP 
(Swatanter Kumar) 

.......................................... ,JM 
(B.S. Reddy) 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH 

NEW DELHI 

O.rigir..al Application No. 6 of 2012 

And 

M.A. f..[os. ~67/2013 & 275/2014 

In the matter of : 

1. Manoj Misra 
178-F, Pocket, Mayur Vihar, 
Phase-1, 
Delhi- 110091. 

..... Applicant 
Versus 

1. Union of India 
Through the Secretary 
Ministry of Environment and Forests 
Paryavaran Bhawan, CGO Complex 
Lodhi Road, New Delhi- 110003 

2. National Capital Territory of Delhi 
Through the Chief Secretary, 
Delhi Secretariat, I.P. Estate, 
New Delhi- 110002 

3. Delhi Development Authority 
Union Ministry of Urban Development 
Through its Vice Chairman, 
Vikas Sadan, 
New Delhi- 110023 

4. Delhi Pollution Control Committee 
Through its Member Secretary 
4th Floor, ISBT Building, Kashmere Gate 
New Delhi- 110006 

5. Yamuna River Development Authority 
Through its Chairman, 
Hon'ble Lt. Governor of Delhi, 
Raj Niwas, GNCT, 
New Delhi- 110054 

6. Irrigation Department of Uttar Pradesh 
Government of Uttar Pradesh 

1 
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Through its Principal Secretary 
Lucknow, Uttar Pradesh 

7. State of Uttar Pradesh 
Through the Chief Secretary 
Government of UP 
Lal Bahadur Shastri Bhavan 
UP Secretariat 
Lucknow - 226001 

8. Municipal Corporation of Delhi 
Through the Deputy Commissioner 
Shahdara South Zone 
Near Karkardooma Court 
Shahdara, Delhi - 110032 

9. State of Haryana 
Through the Chief Secretary 
4th Floor, Haryana Civil Secretariat 
Sector-1, Chandigarh 

....... Respondents 

AND 

Original Application No" 300 of 2013 

And 

M" A. Nos. 877/2013, 49/2014, 88/2014 & 570/2014 

In the matter of: 

1. Manoj Misra 
Convener, Yamuna Jiye Abhiyaan 
178-F, Pocket, 
Mayur Vihar Phase-1, 
Delhi- 110091. 

2. Mrs. Madhu Bhaduri 
A-12, IFS Apartment 
Mayor Vihar Phase-I 
Delhi - 110091 

Versus 
..... Applicants 

2 
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1. Union of India 
Through the Secretary 
Ministry of Environment and Forests 
Paryavaran Bhawan, CGO Complex 
Lodhi Road, New Delhi - 110003 

2. Ministry of Urban Development 
Through the Secretary, 
Nirman Bhawan 
Maulana Azad Road 
New Delhi- 110008 

3. National Capital Territory of Delhi 
Through the Chief Secretary, 
Delhi Secretariat, I.P. Estate, 
New Delhi- 110002 

4. Delhi Development Authority 
Through its Vice Chairman, 
Vikas Bhawan, 
New Delhi - 110002 

5. South Delhi Municipal Corporation 
Through its Commissioner 
Civic Centre, Near Minto Road 
New Delhi- 110002 

6. Delhi Tourism and Transportation Corporation 
18-A, D.D.A. SCO Complex, 
Defence Colony 
New Delhi- 110024 

7. Unified Traffic and Transportation 
Infrastructure (Planning & Engineering) Centre (UTTIPEC) 
2nd Floor, Vikas Minar 
New Delhi- 110002 

8. Department of Irrigation and Flood Control 
Government of National Capital Territory of Delhi 
Nandlal Jhuggi, Gopal Pur, 
Dr. Mukherjee Nagar, 
Mukherjee Nagar 
New Delhi- 110003 

3 
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9. Delhi Urban Art Commission, DUAC 
India Habitat Centre, 
Lodhi Road, 
New Delhi- 110003 

10. Delhi Pollution Control Committee 
Through its Member Secretary 
4th Floor, ISBT Building, Kashmep=· Gate. 
New Delhi- 110006 

11. State Environment Impact Assessment Authority, SEIAA 
Through Member Secretary, 
Department of Environment, 
Govt. of NCT of Delhi 
New Delhi 

....... Respondents 
Counsel fo:r Applicants: 

Mr. Ritwick Dutta, Advocate. 
Mr. Rahul Chaudhary, Advocate 
Ms. Pallavi Talware, Advocate 
Ms. Preeta Dhar, Advocate 
Ms. Richa Relhan, Advocate 

Counsel for Respondents : 

(In O.A. No. 6 of 20 12) 

Mr. Vivek Chib, Asif Ahmed, Ms Ruchira Goel and Mr. Kushal 
Gupta, Advs. for Respondent No. 1 
Ms. Mamta Tandon and Mr. I. K. Tondon, Advs. for 
Respondent No.2 & 5 
Mr. Rajiv Bansal and Mr. Kush Sharma, Advs. for Respondent 
No.3 
Mr. Narender Pal Singh, Adv. and Mr. Dinesh Jindal, LO, 
DPCC for Respondent No. 4 
Mr. Raman Yadav, Adv. for Respondent No.6 
Mr. Balendu Shekhar arid Mr. Vivek Jaiswal, Advs. for 
Respondent No. 8 
Mr. Narrender Hooda, Sr. Adv. and Mr. Vineet Malik, Adv. for 
State of Haryana 
Mr. Mahesh Kr. Sharma, Adv. for Delhi Cantonment Board 
Ms. Maninder Acharya, Sr. Adv with Ms. Puja Kalra, Advs. for 
South Delhi Municipal Corporation 
Mr. Suresh Tripathi, Adv. for DJB 
Mr. Venkatesh and Mr. Anuj P. Agarwala, Advocates for DCWA 
Mr. Ankur Gupta and Mr. Sanjay Kumar, Advs. for DMRC 

4 
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(In O.A. No. 300 of2013): 

Mr. Vikas Malhotra and Mr. M.P. Sahay, Advs. for Respondent 
No. 1 
Mr. Ravi P. Malhotra and Mr. Abhinav Kumar Malik, Advs. for 
Respondent No. 2&4,7 
Mr. V. K. Tondon and Ms. Mamta Tandon, A<ivs. for 
Respondent No. 3 &8 
Ms. Maninder Acharya, Sr. Adv. with Mr. Balendu Shekhar, 
Ms.Puja Kalra, Advs. and Mr. Yashish Chandra, Advocate for 
Respondent No.5 
Mr. S.B. Upadhyay, Sr. Advocate with Mr. Sarvjit Pratap Singh 
Mr. Kaustuv P. Pathak, and Mr. Par3Jll Kumar Misra, Advs. 
for Respondent No. 6 
Mr. Robin R. David and Mr. Febin M. Varghese, Advocates for 
Respondent No. 9 
Mr. Narendra Pal Singh, Advocate & Mr. Dinesh Jindal, Law 
Officer, DPCC for Respondent Nos. 10&11 
Mr. Yusuf Khan, Mr. Avneesh Arputham and Mr. Kabeer 
Shrivastava, Advocates for Respondent Nos. 14 to 16 
Mr. Mahesh Kumar Sharma, Advocate for Delhi Cantonment 
Board 
Mr. Balendu Shekhar and Mr. Vivek Jaiswal, Advocates for 
EDMC 
Mr. Suresh Tripathi, Adv. for DJB 
Mr. Venkatesh and Mr. Anuj P. Agarwal, Adv. for DCWA 
Ms. Puja Kalra for North MCD 

JUDGMENT 

PRESENT: 

Hon'ble Mr. Justice Swatanter Kumar (Chairperson) 
Hon'ble Mr. Justice M.S. Nambiar (Judicial Member) 
Hon'ble Dr. D.K. Agrawal (Expert Member) 
Hon'ble Prof. A.R. Yousuf (Expert Member) 

Reserved on: gth December, 2014 
Pronounced on: 13th January, 2015 

1. Whether the judgment is allowed to be published on the net? 

2. Whether the judgment is allowed to be published in the NGT 
Reporter? 

JUSTICE SWATANTER KUMAR, (CHAIRPERSON) 

In the year 1994, in furtherance to a news item published in 

Hindustan Times titled 'And Quite Flows the Maily Yamuna', the 

5 
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Hon'ble Supreme Court of India issued suo moto notice to various 

authorities. Since 1994, the Hon'ble Supreme Court has passed 

various orders in Writ Petition No. 725 of 1994 and other connected 

matters with one object in mind, that, the 'Maily Yamuna' should be 

converted into salubrious and pristine Yamuna and its water in the 

entire region, at least from Hathnikund in Haryana, to the 

Monitoring Station at Taj Mahal, Agra, should be least polluted. 

However, nothing mentionable was achieved for prevention, control 

and restoration of River Yamuna on behalf of the concerned 

authorities. Being completely dissatisfied with the state of affairs 

prevailing in that regard, the Hon'ble Supreme Court, vide its Order 

dated 10t.'1 October, 2012, observed as under: 

"It has been brought to the notice of this Court that 
despite heavy expenditure, in thousands of crores, having 
been incurred by the Central Government, Government of 
the States of Haryana and Uttar Pradesh and the local 
authorities in the National Capital Territory of Delhi, the 
pollution of river Yamuna has increased by the da~'. A 
report has been filed on behalf 0f the Central Pollution 
Control Board wherein it has been reflected in paragraph 
(2) that the samples collected from river Yamuna show 
flagrant violation of the prescribed standards. For example, 
where the maximum permissible limit of BOD is 3 mg/1, 
there at the Nizammudin Bridge, it is 37 mg/ 1. Similarly, 
the total coliform permissible is 5000 MPN/100 ml, 
there it is 17000000000. The situation at some of the 
other points, including Kalindi Kunj, Okhla and even 
Palwal is no different. It is unfortunate that huge public 
funds have been spent without showing any results in the 
improvement of water quality of river Yamuna. Learned 
counsel appearing for Delhi Jal Board has not been able 
to inform the Court as to how many CETP and/ or STP 
have been established by the Board and whether they 
are functional or not as per the requirements." 

2. The Hon'ble Supreme Court then proceeded to pass certain 

directions, with the hope that the authorities would take adequate 

and appropriate steps to attain the object of making Yamuna clean 
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and healthy. We are, in the present applications, primarily 

concerned with that section of River Yamuna which flows in the 

National Capital Territory (for short 'NCT') of Delhi. Yamuna has a 

54 km stretch from Village Palla in the north to village Jaitpur in 

the south and forms inter-state border between Delhi and UP. 

Nearly 26-27 km stretch is from Wazirabad Barrage to village 

Jaitpur, which is the most significant section from the point of view 

of pollution. Experience has shown that authorities lacked 

requisite will to execute the orders, plans and schemes sincerely 

and effectively, which has resulted in turning Yamuna, particularly, 

in this section into a drain carrying sewage, domestic waste as well 

as industrial and trade effluents. The State instrumentalities and 

authorities have failed to discharge their Constitutional and 

statutory duties, while citizens have failed to discharge their 

Fundamental Duty to protect the environment, particularly in 

relation to River Yamuna. While, on one hand we venerate our 

rivers, on the other hand, we do not think twice before discharging 

untreated industrial effluents and sewage into them. River Yamuna 

is a victim of this dereliction of our Fundamental Duty for years. 

Despite assaults on nature by polluting River Yamuna through 

vanous activities like, encroachments on its banks and dumping 

waste on its river bed and floodplain, still, River Yamuna really 

flows 'quietly'. The authorities, as well as the people of Delhi owe a 

Fundamental Duty to do everything in their power to ensure 

restoration of River Yamuna to its natural flow and tranquillity. 

Thus, there is dire need to take stringent and effective steps, with a 
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well as verdant greenways within the city. According to the 

applicants, such ill-advised conversion of drains has reduced the 

easy and efficient drainage in the city as well as compromised the 

biodiversity present in and along these drains and their ability to 

recharge the ground water. The conversion has played havoc with 

the environment and the ecology associated with these drains, 

including their ability to carry clean water and to keep the ambient 

air quality. Further, as a result of pollution resulting from traffic 

coming to a standstill, there is manifold increase in air pollution 

and people have to face unimaginable hardship. There is also the 

risk of fatal diseases like dengue etc. from the standing water. Some 

newspaper cuttings have been annexed to substantiate this plea. 

10. The Kushak drainage system in South Delhi forms a major 

tributary of the Barapula drainage basin and is situated in the west 

bank of the River. Originating from the southern ridge beyond the 

Mehrauli Badarpur Road, it drains out wastes from areas in Saket, 

Pushp Vihar, Khidki Village onto Sheikh Sarai, Chirag Delhi and 

then enters Panchsheel Enclave after crossing the outer Ring Road. 

Skirting along the Siri Fort area, it flows further into G.K.-I, 

Andrews Ganj, Defence Colony along the Jawahar Lal Nehru 

Stadium and Jangpura before meeting the Barapula Drain opposite 

Nizamuddin area. It covers a distance of some 11 kms and drains 

out sewage and other wastes from most key localities of South Delhi 

area. 

The Shahdara Basin covering about 30,000 acres of land in 

the Union Territory of Delhi, is situateJ on the eastern bank of 
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impose such charges if there are more than adequate funds 

available with the DJB and the NCT Delhi for completion of the 

project. 

62. Another facet which calls for attention of the Tribunal is that 

all the natural and manmade drains in Delhi should be kept clean, 

free of obstruction and dumping of any material or municipal waste, 

in or around them should be strictly prohibited. It has been 

submitted before us that besides the existing 157 natural drains 

which have been identified by the Expert Committee with reference 

to the 1976 Drainage Map of Delhi, around 44 drains are not 

traceable. It is important that the said untraceable 44 drains 

should be traced and a definite report is submitted to the Tribunal, 

for two reasons. Firstly, if these drains are traced, then they could 

be kept clean and obstruction free and if any additional STP or ETP 

is required to be provided on any of them, timely steps in that 

regard could be taken. Secondly, if these drains are existing and are 

covered, while being connected to such colonies which do not have 

STP and are discharging their sewage into such drains, then it is 

bound to affect the success of the project adversely. Therefore, the 

Principal Committee should trace and/ or cause to be traced, these 

44 drains and submit a status report in that regard to the Tribunal. 

After submission of such report, if any further directions are 

necessitated, the Tribunal would pass such directions. 

63. To keep the matters beyond ambiguity and with reference to 

the report filed on behalf of the South Delhi Municipal Corporation 

and the photographs annexed thereto, we direct that no further 
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construction work would be carried on in the G.K-I drain and all 

the iron rods, especially in the middle section of the drain, shall be 

entirely removed. The part of the drain which has been covered 

would be permitted to remain, while it will be ensured that the 

same is neither occupied by unauthorised occupants nor is used as 

a platform for dumping, as is even evident from the photographs 

submitted by the Corporation. No further construction work would 

be carried out in the Andrews Ganj drain and the entire middle 

section where iron bars are visible shall be removed. On the Chirag 

Delhi drain, no work appears to have been done as shown in 

photographs and only iron bars have been fixed on one side of the 

drain. The entire iron bars shall be removed and no construction 

shall be carried out on the drain. In Pushp Vihar, the drain which is 

already covered need not be demolished, but the iron bars which 

have been fixed in the portion ahead o[ the covered area, would be 

removed and the drain would be made obstruction free and not 

divided. The iron so removed, shall be used for other construction 

works by the Corporations/authorities concerned. The wall on one 

side of the drain that has been constructed would not be 

demolished. However, it should also be ensured that the covered 

part of the drain, even at Pushp Vihar, is not used as a platform for 

unauthorised occupation or dumping of waste. 

64. The Act of 1986 was enacted by the Indian Parliament for 

protection and improvement of environment and to implement the 

decisions taken at the United ~ations Conference on Human 

Environment at Stockholm in June, 1.972. The rapid decline in 
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the present project is estimated at Rs. Four Thousand Crores, 

which can safely be met from the above head under the 

planned budget. However, still if there be need, we direct that 

the public authorities/Municipal Corporations could require 

the public at large to contribute to this expenditure based on 

the 'Polluter Pays' Principle. Funds/ compensation so collected 

shall exclusively be used for this project and allied projects, 

with the object of ensuring pollution free Yamuna, clean and 

effective drainage system and for providing wholesome water 

to the residents of Delhi. Such environmental sompensation 

may be determined by the Authority I Corporation with 

reference to the size of plots, construction raised thereupon, 

activity being carried on therein, consumption of water, 

quantum of sewage and domestic discharge and such other 

relevant considerations as the authority may deem fit and 

proper. The charges could be collected as part of the 

property /house tax. 

xvu. We direct all Public Authorities, Municipal Corporations and 

the concerned Departments, including the Department of 

Irrigation, to take effective steps to protect the Flood Plain as 

well as to educate all sections of society to co-operate and not 

to do any acts or deeds which are prohibited under this 

judgment and would have adverse consequences. These 

authorities should place large-sized dustbins, beyond the 

demarcated Flood Plain and towards the inhabitation, as well 

as in the bio-diversity parks. They shall request for concerted 
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~ 
efforts both by the ones who are gove:ming and ones who are 

governed. They shall issue circulars, display signages and may 

take recourse of Print and Electronic Media for educating 

people at large for effective completion of this project. 

xviii. We direct all concerned to make every possible effort to ensure 

that the storm water drains do not carry sewage. Sewage may 

be carried through those drains upon which the STP's have 

already been installed, till the completion of the project. After 

the completion of the project, steps shall be taken so that only 

minimal quantity of treated wat:;r from the STPs reaches 

Yamuna. 

xix. The CPCB, DPCC in coordination with the DJB, shall collect 

samples from River Yamuna, its floodplain and from the 

respective STP's at different places and sites for detailed 

analysis. This shall form the baseline data for implementation 

of this project. It will also be helpful in determining the 

improvement in the water quality. 

xx. The authorities concerned shall take all steps to rejuvenate the 

water bodies associated with River Yamun.a. 

xxi. All concerned authorities shall deal with utmost priority and 

expeditiousness, in case any application in furtherance to any 

construction or authorization is moved by any of the 

authorities, Corporations or DJB, directly or through the 

Principal Committee, in execution of the Project. We grant 

liberty to the State Authorities, Corporation and DJB to 
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approach the Tribunal in the event there is undue delay in 

dealing with such application in accordance with law. 

xxii. There shall be no construction and/or coverage of any of the 

drains in Delhi by any Authority or Municipal Corporation. All 

the drains shall be kept obstruction free by the concerned 

Corporation. Where substantial work (more than 85%) has 

been completed, such work is permitted to be completed by 

the Corporation after obtaining specific orders from the 

Tribunal in that regard. Rest of the work, where construction 

has just begun, the constructio;1, including iron material, 

shall be removed. While completing such remnant work, 

Corporation shall ensure that the cross section of the drains to 

carry the requisite storm water for the flood of once in 25 

years and other effluents, are not compromised. Such 

construction and/ or removal shall be carried on in terms of 

paragraph no. 61 of this judgment. 

xxiii. We constitute the 'Principal Committee' which shall be 

responsible and under whose supervision the directions 

contained in this judgment and the project reports shall be 

completely, effectively and expeditiously complied with. All 

concerned Authorities, Corporations, DJB and aJ.y other 

department, responsible for carrying out directives of this 

judgment, shall report the matters and submit the respective 

reports and data to the Principal Committee, for onward 

transmission to this Tribunal. The Committee shall file 

quarterly report of compliance before the Tribunal. The 
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Committee shall consist of Special Secretary, MoEF, Joint 

Secretary of Ministry of Water Resources, Chief Secretary, 

Delhi Administration, Vice Chairman, DDA, Commissioner of 

all the Corporations, Commissioner, DJB, Secretary, 

Department of Irrigation, NCT of Delhi, concerned Secretaries 

of the States of Haryana, Uttar Pradesh, Himachal Pradesh 

and Uttarakhand. 

The four Members, namely, Professor C.R. Babu, 

Professor A.K. Gosain, Professor Brij Gopal and Professor A.A. 

Kazmi shall be the Members of the Principal Committee and 

shall be associated with commencement and completion of all 

the aspects of this project. The Delhi Jal Board along with 

Corporation under whose jurisdiction the required n,Jmber of 

STP is to be constructed and established as well as the drains 

which are to be completed and made obstruction free shall be 

responsible for execution of the work as contemplated in the 

action plan, reports of the Committee and the judgment of the 

Tribunal. They shall work in tandem and under the 

supervision of the Principal Committee. 

xxiv. All the Authorities, Corporation, DJB, CPCB, DPCC and any 

other department or authority, directly or indirectly connected 

with the compliance of these directions and the Project 

Reports, shall report to the Principal Committee in relation to 

all the actions taken in furtherance thereto and their progress 

from time to time. In the event of default, the Head of 
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Department of such Authority /Corporation/Board would be 

held personally responsible. 

xxv. These specific directions are in addition to any other direction 

that we have recorded in the entire judgment. 

xxv1. By this judgment, we not only mandate but even request all 

the concerned Authorities, State Governments and the 

Principal Committee to ensure timely compliance of these 

directions, as this is the only plausible and practical way by 

which River Yamuna would hecome pollution free and its flood 

plain conducive for the biodiversity that it deserves. We have 

no doubt that with the concerted efforts of all concerned, 

'Maily Se Nirmal Yamuna' Revitalization Project, 2017, would 

be a success. It would not only meet the ecological and 

environmental standards prescribed but would also provide 

clean air and water to the residents of Delhi, who are entitled 

to it and have a legal and constitutional right to receive the 

same. It will also help in providing sufficient water for 

agricultural and industrial purposes, thus, savmg 

considerable quantity of potable water, so as to enable the 

concerned authorities to provide the same to all the colonies of 

Delhi. We also express a pious l1ope that residents of Delhi 

would render all help and assistance to all concerned and even 

abide by their fundamental duty for rejuvenating River 

Yamuna. 

xxvii. We would be failing in our duty if we do not record our sincere 

appreciation for the contribution made, efforts put in and 
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technical guidance provided, by the Members of the Principal 

Committee constituted by the Tribunal particularly the Expert 

Members, namely, Professor C.R. Babu, Professor A.K. Gosain, 

Professor Brij Gopal and Professor A.A. Kazmi. 

xxvm. We grant liberty to all the parties, the applicants or even the 

public, to approach the Tribunal for any clarification or 

modification or for removal of any of the difficulties felt by 

them in implementation of the directions contained in this 

judgment and/ or of the project reports. 

95. In view of the above discussion, Original Application Nos. 6 of 

2012 and 300 of 2013 and M. A. Nos. 877/2013, 49/2014, 

88/2014 & 570/2014 m Original Application No. 300/2013 and 

M.A. Nos. 967/2013 & 275/2014 in Original Application No. 

6/2012 stand disposed of in terms of this judgment and 

particularly, the directions stated in paragraph no. 94 of the 

judgment. The parties are left to bear their own costs. 

New Delhi 
13th January, 2015 

Justice Swatanter Kumar 
Chairperson 

Justice M.S. Nambiar 
Judicial Member 

Dr. D.K. Agrawal 
Expert Member 

P:rof. A.R. Yousuf 
Expert Member 
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EXEC!J.TIVE SUMMARY 

SECTOR BACK GROUND _CONTEXT & BROAD PROJECT RATIONAL 

The proud City Delhi, Caprta! of India is developing very fast The traffic on roads 
have been increased in many folds as number of vehicles is increasing year by year. 
The growing traffic and parking needs required urgent attention. Accordingly, MCD has 
commissioned survey for covering of major nallah in the South Delhi. It is proposed 

a) To create more space for traffic 
b) To create parking areas 
c) To create green areas along parking/road sides 

d) To provide dean environment with facility of desilting of nallah. 

By covering the propo..>ed major nal!ah approximate 106837 sq.mtrs space will 
be available for traffic/parking/green area development which will help in solving the 
traffic and parking problem of nearby areas. It wi!! also provide hygienic environment in 
surrounding areas by covering of Nal!ah and greenery development. 

STUDY CORRIDOR 

1) Nal!ah from Press Enclave road passing through Sheikh Sarai -

Chiragh Delhi - Panchsheel Enclave - Greater Kailas-1- Andrevvs 

Ganj upto Ring Road behind Police Station Defence Colony. 

~· PRESENTPROPOSAL 

With the objective of providing facilities of parking/road cum parking in different 
areas of South Delhi, it is proposed to cover major nallah by providing RCC box drain of 

adequate size for water ways and to develop the remaining area for road/parking and 

green area development. The detail of present proposal is as given below: 

S.No. i Location 

~- I 

~assing through length 
areas (in 

· -- -ffieters) 

Width Proposed 
ROW of waterway {in 

· · Na!!a:h--in -~etersr-
meters 

Area of Na!lah [ 
(approx.) j 

1. -~allah from 
Press 
Enclave: road 
to ring road 
Andrews Ganj 

I 

Sheikh Sarai, 3885 17 to 15 ·106837.00m2 il 
C!:irag Delhi, j . 18 1 I 
Panchsheel ~- (27.50 1 1 
Enclave, Avg.) I I 
Greater l I 
Kc>i!ash-!, j \ 

'-------'---- ------'-1 Andr:_~~_s_R_a.:....:n-'-'-·------l ___ _L_ __ ___,_______ _ _ __ I 
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Approximate 106837.00m2 area to be developed with RMC pavement/bituminous 
-pavement/green area as per detailed drawing and specification for development of 
parking space, improvement of trc:~c and providing green areas. Strengthening of 

_existing . approaches, road along nallah with improvement of drainage and 

berms/footpaths approximate area of 20,000 M2
. 

The facilities such as toilets, rest rooms as and where req.~ired shall be provided. 

PHYSICAL FEATURES: 

Length: Length covered under the Project are: 

S.No. Location Passing through areas Length (in meters) 

I. Na!!a from Press Enclave Sheikh Sarai, Chirag Delhi, 3885 
road to ring road Andrews_. Panchsheel Enclave, Greater 
Ganj Kailash-1~ Andrews Rani 

Width: Width for p:.rking/road cum parking/greenery with RCC box· drain under this 

project ace: 

I SI.No. I Na!!ah location Width for parkinglroad Width of RCC Box 
cum parking!greenery d.rain for WatenNay 
(in meters) (in meters) 

1 \ Nal!a from Press Enclave road to ring 17 to 38 15 to 20 
road Andrews Gani 

GRADIENT: 

The terrain is generally flat with gentle slopes. Gradi~nt in the proposed na!!ah 
covering shall be provided, to comply with !RC codes requirements and keeping in 

consideration of existing permanent features and self clearing velocity. 

The nallah is source of disposal of storm water drains of adjoining 

residential/commercial/industrial areas and areas in Up-stream of the nS~llah. 

PROJECT DEFINITION CONCEPT AND SCOPE 

As city is developing with a good pace, the livinghood is upgrading so as number 

of vehicles is increasing year by year. T~e existing road network is not sufficient enough 
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to cop-up the traffic and parking requirements of growing needs. To over come the 
traffic and parking needs it is proposed to cover th(' existing open major NaHah which 
remains in filthy state by providing covered RCC box drain for water way and 
deveiopment of total area with parl.-:ing /road cum parking/green areas as per 
requirements of adjoining areas. 

The provision of covered RCC box drain for water way has been taken on the 
bases of present out fall connections for the purpose of preparing tbis Project report. 
The exact cross section of RCC box drain will be taken after detailed survey and on the 
basis of other requirements of flow etc. Encroachment in the shape of Jhuggies etc. are 
to be removed by MCD with necessary assistance from local Police. 

The provision of toilet facilities, rest room as per requirement is included in this 
proposaL 

The prov!s!on of silt chambers at suitable enterable with extra depth as per 
requirement /specification is included in this proposaL 

The cutting re-plantation and removal of trees (if required) shall also be part of 
the scope of work. 

----·· 

All roads making with retro reflective thermoplastic paint, signage as per lndian 
Codes or International standards for proper functioning of parking and traffic etc 

The roads along Na!lah and ap;::-oach roads of area as and whereTequ!red with 

improvement of adequate drainage and road berms/footpath along the roads is also 
included in the scope of work. 

DESIGN CRITERIA : 

Proposed Scheme 

"' RCC Multi cell box type structure (as per requirement of different Nallahs) 
proposed for watervvay. 

"' Necessary sta5iii:iation of soil and sand filling in the foundation shaH be done of 
required if required at isolated places . 

.. Suitable structL::·e at meeting points /cross roads shall be designed. 

" All the junctions of said dra;ns shall be designed suitably. 
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e Gradiert in pmposed structure /Nallah shall be provided nominally to watch the 
already established pavements end points and to be meet IRC norms. 

" Pavement with RMC/Bituminous as designed shall be provided for parking /road 
cum Parking . 

" Green area development with Footpath, B/wall ·along with parking/road cum 
Parking as per detail design. 

Environmental Consideration 

The proposal is meant to provide great improved environment for the inhabitants 
of near by area. Parking/road cum Parking shall be immensely helpful in avoiding 
congestion of vehicles in surrounding areas of this Nallah in South Delhi. This will lead 
to : 

I. Less consumption of fuel. 
2. Saving in time. 
3. J.,.es~: emission of green house gases to decrease the effect of global 

warming. 
4. Aesthetic view. 

Desiqn standards. 

These are developed in accordance with good and widely accepted design 
practice and co!:Jsic:Jering the project specific requ.irements. 

3. Project cost : 

The proposed cost of the project is Rs. 233.10 Crores. 

The detailed estimate is enclosed in Annexure 'A-9'. 

4. PROJECT~INSlJT-UilON FRAME WORK: 

· The project is intended to be executed on design & built basis. The concept 
being to ensure competition and achieving innovative designs. The, funding of the 
project is intended to be from GNCTD. The Project in the initial stages is to developed 
infrastructure ·:·) provide facilities to South Delhi Residents and to adjoining areas. 
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5. PROJECT FIN.li .. NCIAL STRUCTURING 

The proj'ect is estimated to cost Rs. 233.10 Crores. The 35% of the project cost is 
proposed to be reimbursed by the Ministry of Urban Development, Govt. of India under 
their Scheme Jawaharla! Nehru National Urban Renewal Mission. Balance funds are 
proposed to be born by GNCTD. 

6. PROJECT PHASING : 

In the first phase 40% length of Na!lah shall be taken up for improvement 
balance 60% shall be taken up in second phase. 

7. PROJECT 0& M PLANNING 

A defect liability of 5 year for the project shall be kept in the scope of the contract 
after handing over to the concerned department Maintenance faci}ities shall be 
provided by the Municipal Corporation of Delhi. 

8. PROJECT FINANCIAL VIABILITY & SUSTAINAB!UTY. 

The project is meant to develop--the infrastructure for the rapidly growing Delhi. 
The propose'i paddng/road cum Parking will facilitate residents of South Delhi in traffic 
movement and more parking space for parking of vehicles. Adjoining areas i.e. 
Residential/Commercial/Industria! will be benefited by this and parking lots w!U also 
generate funds for the city and will also provide clean environment 

9. PROJECT BENEFITS ASSESSMENT (SOCIAL COST BENIAT ASSESSMENT} 

The project is intended to improve the infrastructure of the city by providing more 
parking areas for vehicles, more spa-ce for traffic movement, short distances of travel 
and clean environmefhLis surrounding areas. This will improve the livelihood of the 
surrounding areas and wl!l provide smooth-traffic movement. 
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nnexure-1: Road Works 

Indicative components and subcomponents for infrastructure sectors are 
rnentioned below which will serve :JS guidelines for preparation of detailed project report 
ami for tendering/packaging of projects as an individual components or in combination. 
Each component shall include all associated works for completion of the Component 
works. 

Q_s __ :_N_o_.-_-~l_c_o_m_~p_o_ne_n_t_s _______ ~l,_s __ u_b_c_o_m_Lp_on_e_n_t_s _______ ~l 
L _ 1. I Road Works with Drainage j 
1--------!i).,.-+-------------+~Rc...:.O::..W~--=-=a::..::..v=ai:..:.:!a~b~ili:..:..tyL..&::..::....=:u:.::ti_:..:.:lit:L..y.::::.s.::..:.h.:..:.:lft::.:.in:..;;;g'---__ j 
: ii) 1 Road work i 

f-- iii) I Draina~e Work I 

~·~--_____ ··-'i-1v) ,;__) +--------------...j--..-:.S..:...tr....::..e..::...et::....:l-=ii~ ::..::..h~ts:..::/s::....:iq~-nals --~ 
1_ _ __ Street furniture __ ~ 
__ \fi) Paintin~/Marketing/Signages ___ ' 

I 2. ' Bridges ~ 
i) I Covering of Nallah w_ith_. RCC Box 

\ I drain 

r=--]-~ -;- Terminals ·-...,.----------~ 
i---------'-LL---------------+--'--'A::...re:...:a::...d=e:...:m~a:...:.rc:...:a::..::..ti.::::.o.:..:.n __________ l!. 
1 ) . I Civil Work 
~-------ii[r-- Access 
~---lv) ---- ---------t--::P::..::..ro-=-v=is:...:i::....on--of-=-=-b-a-s-:-ic_u_r-:-b-a_n_s-erv---ic_e_s-l 

1 (water supply, drainage network, 
j sewerage new10rk, solid waste 

1 
1 co!!ection, other service lines and 

~ 
I ducts) 

--4:-~l) Other Infrastructure Development ---1 
Street li htin --~ 

c---ii) ~ 
[ 

... ) ------~==:..:.::..::.:...:__....__ I 

----~~ ________________ .J....._...:...________,,__~-----··-___ _j 
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Annexme-9 

Name of Work: Covering of NaHah from Press Enclave road passing through 
Sheikh Sarai - Chiragh Delhi - Panchsheei Enclave - Greater Kailas-!- Andrews 
Ganj upto Ring Road behind Police Station Defence Colony. 

~Loo>Hoo Passing through Length Width Proposed Area of Nallah Area 
. areas (in ROW of waterway (approx.) Covered 

meters} Na!!ah (in Meters) RCC Drain 
in (in sq.mtr.) 

I meters 

Nallah from Sheikh Sarai, 3885 17 to 15 i06837.00m2 58275 
I Press Enclave Chi rag Delhi, 18 

road to ring Panchsheel (27.50 
road Andrews Enclave, Avg.) 
Ganj Greater 

Kailash-1, 
Andrews Rani 

Total area to be covered with RCC Box Drain= 58275 M2 (A} 

Estimated cost per sq.mtr. for covered RCC Box Drain with development 
of NaHah in full width as per Design & Scope @ Approx. 40000/- per sq.mtr. {B) 

Total Estimated cost of Project (Ax B)= Approximate Rs. 233,10,00,000/-

·· .. Say Rs.233.1 0 Crores . 
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L_~'-J-·~-Jl-~~~- ----~~ 
TOP PLAN OI"~ SILT CHAMBER & RAMP 
,;.,.._,._~,A~~'><'_;_,_, ___ ~~-~~·-·-~~·--~·~-·-"~~---,..-~,~~-~--~· 

r.J ~- 0 6' 

~ 8 
:r: 

05 "' ., ,,. 
" al ~ _j)'i 

f) 8 ~~ tJ ·~r >; 
B ~' "' <l, 

p~ t!, IJ.1 
0.1 

_l 

B01TOM PLAN OF SILT CHAMBER & RAMP 

SHALL HE PROVIDED WHEREVER 
JS A VAlLAHLE 

!.!) 

8 
Iii p., 
0 

s· ' 0 8 
((j '?. n 
:>'.,__ f,.' 

td ::s_,. 
8 
rJ "" g 

0 u 111 
~·~! 

"" ~j >(f., 

- te 

NOTES: 
1. FOR G.t'fNERAL NOTES REF. DRG, 

NO. 2012/MCD/532/S·Ol 

CLIENT 

SOUTH DELHI MUNICIPAL CORPORATION 

PROJECT 
C/0 COVERJNG OF NALLAH FROM 
PUSHP VIHAR TO GK~l, ANDREWS 
GANJ UPTO RTNG ROAD, DELHI. 

(FlVE BOX DRAIN) 

TOP & BOTTOM PLAN OF SILT 
CHAMBER 

CONSULTANT. 

STANDARD SOIL CONSULTANTS 
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I i 

20rll@200C/G 
(ALTil) 

·~LE.:~·~~~(l:~:~J .. 

20rll@200C/C(ALTH) 
WALLREINF. 

16t1l@200C/C(EA.'T.) 
WALL RFJN1'. 

20(!l@200C/C 
(AL1ll) _16rll@200C/C(EXT.) 

WALLREINF. 

'" ' ,'. ' ~· . 

20(!J@200C/C(AL1ll) 
l6tll@200C/C(EXT.) 

\VALL REINF. 20<1,@200C/C(AlJ11) 
WALLREINF. 

./ 

NOTES: 
f FOR GENERAL NOTES I~F. DRG. 

NO. 2012/MCD/532/S"Ol 

CLIENT 

SOUTH DELHI MUNICIPAL CORPORATION 

PROJECT 
C/0 COVERING OF NALLAH FROM 
PUSHP VIHAR TO GK~l, ANDREWS 
GANJ UPTO RING ROAD, DELHI. 

(THREE PANELS DRAIN) 

REINF. DETAILS OF DRAIN 
(CLASSAA). 

CONSULTANT. 

STANDARD SOIL CONSULTANTS 

9484



20<J>@250C/C(Al.:!1·l) 
20¢r[ll250C/C(EXT.) 
WALLRElNF. 

_20<1>r[v250C/C(EXT.) 
WALLREINF. 

12<J>@ 
r-10<1>@200C/C 

20(/>@250C/C(EX'l'.) 
WALLRElNF. 

NOTES: 
1, FOR GENERAL NOTES REF. DRG. 

NO. 2012/MCD/532/S-01 

CLIENT 

SOUTH DELHI MUNICIPAL CORPORATIOM 

PROJECT 
C/0 COVERfNG OF NALLAH FROM 
PUSHP VIHAR TO GK-1, ANDREWS 
GANJ UPTO RING ROAD, DELHI 

TITLE (FOUR BOX DRAIN) 

REINF. DETA1LS OF DRAIN. 
(CLASS AA) · 

CONSULTANT. 

STANDARD SOIL CONSULTANTS 

NO:··· 

2012/lvJCTl/:03?/::. I'/ 

9485



20<l>@250C/C(ALTl!) 
'ALLRElNF. 

_1SJ<l>@>250C/C(A LTll) 
20<l>(<V:i50C/CiEX'J'.) 
WALi RE!NF. 

i'O<l>qD250C/C(ALTH) _20<1>@250C/Ct1lXT.) 
WALLRE!NF. 

10<l>@l250C/CfEX'I'.) 
\VALL RElNF. 

NOTES: 

20<!>((&250C/C(AL:fH) 
- - WAl.L RE!NF. 

f.F6R m:NERAL NOTES REF. DRG. 
NO. 2012/MCD/532/S-01 

CLIENT 

SOUTH DELHI MUNICIPAL CORPORATION 

PROJECT 
C/0 COVERING OF NALLAH FROM 
PUSHP VIHAR TO GK~l, ANDREWS 
GANJ UPTO RING ROAD, DELHI. 

TITLE (FIVE PANELS DRAIN) 

REINF. DETAILS OF DRAIN 
(CLASS AA) 

CONSULTANT. 

STANDARD SOIL CONSULTANTS 

DUILT:· lH\Ci. J\1<)> 

'I !:·' 

9486
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SILT Cl1Al\1BER SILT CHAMBER 

BOTTOM PLAN OF SILT CHAMBER RAIV1P 

!3EA11_P 1 { 400X500) 

RAlviP SHALL HE PROVIDED WHEREVER 
SP;\Ccl•: JS AVA1LAB1.E 

NOTES: 
fFC5RGENERAL NOTES REF. DRG. 

NO. 2012/MCD/532/S-01 

CUE NT 

SOUTH DELHI MUNICIPAL CORPORATION 

PROJECT 
C/0 COVERfNG OF NALLAH FROM 
PUSHP VIHAR TO GK-1, ANDREWS 
GANJ UPTO RING ROAD, DELHI. 

TITLE (FOUR BOX DRAIN) 

TOP & BOTTOM PLAN. OF SILT 
CHAMBER 

CONSULTAf,JT. 

STANDARD SOIL CONSULTANTS 

D!W. NO> 

9487



·-~--«n•='""""'~---~-~~-v.<~-~~-~~"'-"M•"<---•-~--~~G---M-·-·""-'"""''""',_,_...,_~,....--~-~-~------------~-----~-~-~-·-·~--·~~g~-~-,._...,_~~~---~..,-"', ___ ...... _~,_-<" __ .... ~ •• _..-___,__,____,.,,,~,,,_.,..~__,_~,...,._..-~---~-->'------~~~-~~-~..,.__......,, __ ~·-~~--·~·.>'---.--"·~--~A~~--~~-~--e'-~-~~---~~_,...~-~..,__.""""<----~-~..-~'~"r'-'~---='~~ 

~~···--~-"~~~~~-~~~-~~~--~·-~--·-·-·"'~~-"~--~~~-·--·y"_" ___ ",~~~-~~--~-·-,.._,-~~--·-~---·------....---~---~<"---~~-~-~~~--><-~-'>o-.,..,...,~~<---~---...,.._...·~-,.~-~-..... __ ~---,---"""""""'"'--~~-~~----~ _,_....~-~~--~ ~~----------~----------~"'~~--...----~-~-~-----"""-~-~~~~--~-~~..,_.,--~--" -------~---

I 
12<;!>(<1) 1 SOC/C 

-16<1'(q> 1 OOC/C 

OPENJNG 
(2500X2500) 

LEAN CON.(! :3:6 
16<1>@ 1 OOC/C+ 
16<1>@100C/C 

BOTTOM PLAN OF SILT CHAMBER & RAI\1P 

_, 800 

'I 

8 
00 

~ 

,_ 

2500 

6-2rj) 
-

I3EAll1 Bl(400XSOO) 
d-6·20¢ AL~1 

i-JG(J,Al:n-1 

____ l?~t:ll~r~J_.?l_)[lC/C' 

1' 
800 t 

~-'CJ 
8it 
~0 <: 
A <f. 
v til 

~~ 

OPENING 
(2500X2500) 

BEAMBl 
(400X500) 

OPENING 
(2500X2500) 

BEAMBJ 
(400X5W) 

16<l>@100C/C+ 
16!P@l00C/C 

16<1>@ 1 OOC/C-

',< 

L!6<D@lOOC/C+ 
IM'@lOOC/C 

NOTES: 
1. FOR QENERAL NOTES REF. DRO. 

NO. 2012/lvlCD/532/S·Ol 

CLIENT 

SOUTH DELHI MUNICIPAL CORPORATION 

PROJECT 
C/0 COVERING OF NALLAH FROM 
PUSI-U> VIH/\R TO GK .. 1, ANDREWS 
GANJ UPTO RJNG ROAD, DELHI. 

TITLE (FOUR BOX DRAIN) 

REINP. DETAILS Ol"BOXDHAIN 
AT OPENING 

CUNSUL.TI\r~T. 

STi\ i'lDAH.D SOlL CONSUl ,TANTS 
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BX(250XtHJO) BX(250X400) 

-·l:?<N0300C/C 

' 
0 

8 
f') 

I 
12 <l>@ 150C:/C 

SECTION OF SILT CHAMBERS 

PRECA~' SLAB 

-~, BFA~-c\~----
' (250);4()0) 250 

f400 1000 400 ,k... 

PRECAST COVER SLAB ----WIDTH OF THE PRECAST 
SLAB SHALL BE 325(APP.) 
-----~-·~------~~~, 

SECTION A·-A 
~-·· ""'--~---_.-, ·--~-··---~-~·--~<'~ __ ,_, __ .,, ,. 

JJX(250X400) 

r~--

12<Jl@3ooc;c 

8¢@!50crc-
8Cl @125c/c 

BX(250X400) 

NOTES: 
1. FOR GI~NERAL NOTES REF, DRG. 

NO. 20121JvlCD/5321S-Ol 

....--------------~-------·,j 
CLIENT 

SOUTH DELHI MUNICIPAL CORPORATION 

PROJECT 
C/0 COVERING OF NALLAH FROM 
PUSHP VIHAR TO GK-1, ANDREWS 
GANJ UPTO RING ROAD, DELHI. 

(FOUR BOX DRAIN) 

REINF. DETAILS OF SILT CHAMBERS 
-----------------~-___, __ _ 

CONSULTANT. 

STANDARD SOIL CONSULTANTS 

9489



8 
\D 

lA>@l50C/C 

I I 

20t!>@ 1 J;;; -

NOTES: 
1.FOR GENERAL NOTES l~EF. DRG. 

NO. 2012/MCD/532/S-Ol 

CUE NT 

SOUTH DELHI MUNICIPAL CORPORATION 

PROJECT 
C/0 COVERING OF NALLAH FROM 
PUSHP VIHAR TO GK-1, ANDREWS 
GANJ UPTO RING ROAD, DELHI. 

TITLE (FOUR BOX DRAIN) 

REINF. DETAILS OF BOX CULVERT. 
(CLASS AA) . 

CONSULTANT. 

STANDARD SOIL CONSULTANTS 

DRG.NO>· 

9490
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SILT C)·lAMLlJi!( ~ILT (~~llMdllFR ~1 

~~ .~~~.,--..~--·~-·-···---·---·~·-·"····~--~-· ~~·--I' 

BOTTOM PLAN OF SILT CHAMBER RAI\11P 

BEAM Bl f400X500) _____ \: ______ .. _..._ 

!<.AMP SHALL BE PROVIDED 
SPACE IS AVAIL!\BLE 

NOTES: 
1. FOH GFiNERAL NOTES REF. DRG. 

NO. 2012/MCD/532/S-01 

CLIENT 

SOUTH DELHI MUNICIPAL CORPORATION 

PROJECT 
C/0 COVERING OF NALLAH FROM 
PUSHP VIHAR TO GK-1, ANDREWS 
GANJ UPTO RING ROAD, DELHI. 

TITLE 
(THREE BOX DRAIN) 

TOP & BOTTOM PLAN OF SILT 
CHAMBER 

CONSULTANT. 

STANDARD SOIL CONSULTANTS 

Df'M.T:· DfW. NO:· 

9491



BX(250X400J HX(250X400) 

CROSS SECTION OF SILT CHAMBERS - --------~--,--------~----~------------

PREC'Ar SLAB 

-· ,-S-=-~-=---_-t--L~·..,~~--=-------tJ~--r--,...-_,kc-_-_-_-:_---: __ -_-__ -__ -__ -_:_--_--__ --_ ---1_., 

J 
250 "-- ::Cx 

(2SOx400) 

""-

PRECAST COVER 
Vv'JD'J_'H OF THE J?RE(:~'[ 
SLAB SHALL BE 325(APP.) 

----------~-M..,.,.._..-~-----·-·-....-<--' 

BX(250X400) 

l 2ri> 3 NOS:-· 

r---
8(!>@) 150C/C 

':! 

8(t>@125C/C 

NOTES: 
fFC)R GENERAL NOTES REF. DRG. 

NO. 20 l21JV1CD/53 2/S-0 1 

PROJECT' 
C/0 COVERING OF NALLAH FROM 
PUSHP VIHAR TO GK-1, ANDREWS 
GANJ UPTO RING ROAD, DELHI. 

(THREE BOX DRAIN) 

REINF. DETAILS OF SILT CHAMBERS 

CONSULTANT. 

STANDARD SOIL CONSULTANTS 

)){((;. !-00:-

I > . ! 
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M'F~~~~~~l==~==~~~=~tlp===~~~~==~=~=~=~+--~~=~=~~+=~~~=~=~:~oj 
OOC/C 

l3<ll(i'[ll50C/C 

l 

OQl@lOOC/C 
-12Ql@250C/C 

' 
t.) 
u 
0 

fZl 
--@J 

8 
(".j 

' 
• 

-:r:l 
~~ uu 

I <:?0 
oo 
t~4 \'l 

~@J 
I .g. 

QO 
NN 

CLIENT 

SOUTH DELHI MUNICIPAL CORPORATION 

PROJECT 
C/0 COVERING OF NALLAH FROM 
PUSHP VIHAR TO GK·L ANDREWS 
GANJ UPTO RING ROAD, DELHI. 

TITLE 
(THREE BOX DRAIN) 

REINf. DETAILS OF BOX CULVERT. 
(CLASS AA) 

CONSULTANT. 

STANDARD SOIL CONSULTANTS 

DRG.NO:-

::w 12/MCD! 532/S.o::>. 
········-··· 

9493



-1 
20rP@lOOC/C 

s 20r,ll@tooc;e 

NOTES: 
U<'OR GENERAL NOTES REF. DRG. 

NO. 2012/J\I!CD/532/S-01 

CLIENT 

SOUTH DELHI MUNICIPAL CORPORATION 

PROJECT 
C/0 COVERING OF NALLAJ:l FROM 
PUSHP VIHAR TO GK-l, ANDREWS 
GANJ UPTO RING ROAD, DELI--H. 

(TWO BOX DRAIN) 

REINF. DETAILS OF BOX CULVERT. 
(CLASS AA) 

CONSULTANT. 

STANDARD SOIL CONSULTANTS 

DEALT:-

20 12/MCD/532/S--22 

9494



0 
0 
tr) 

--:12tl:l@ J50C/C 

-, 
l6cll@l00C/C 

l(>tD@lOOC/C 

16cfJ@l40C/C 

COMPACTED EARTll 

12tf>@ l50C/C 

lGtD([\l 1 ooc;c-·---

CON.(1:3:6) 
' 

NQTES: 
1. GRADE OF CONC M!X SHALL BE USED M:35 

UNLESS MENTIONED. 
2. CLEARCOVER TO HAIN STEEL SHALL BE AS 

UNDER· 
1 FOUNDATION 75 mm. 
IV SLAB 25 mm. 
V WALL 40mm 

3. <))DENOTES HIGH YIELD STRENGTH BARS 
CONFORMING TO !S 1786 AND SHALL BE fe415. 

4. DONOT SCALE THE DRG. 
5. LAPS SHALL BE STAGGERED AND SUITABLY PLACED. 
6. ALL DIMENSIONS ARE !N MILLIMETERS UNLESS NOTED 

OTHERWISE. 
7. FLOOR WILL BE FINISHED TO REQD SLOPE 
(J. EXCAVATION BELOW BED BE DONE TO BED SLOPE AS 

APPROVED IN THE SCHEt~E 
9. EXPANSION JOINT SHALL BE PROVIDED AT t~,Dv'<H~UM 

SPACING OF 40 M C/C BY PROVIDING WATER STOP BAR 
lO.OPENING CHAfvlBERS SHALL SE PROVIDED AT 40 M C/C 

CLIENT 

SOUTH DELHI MUNICIPAL CORPORATION 

PROJECT 
C/0 COVERJNG OF NALLAH FROM 
PUSHP V!HAR TO GK-1, ANDREWS 
GANJ UPTO RING ROAD. DELHI. 

(TWO BOX DRAIN) 

REINF. DETAILS OF BOX DRAIN. 
(CLASS A) 

CONSUUANT. 

STANDARD SOIL CONSULTANTS 

L!l:J.\l.f: .. DRO t..rO:· 

9495



t6r!J(ij!100C/C 

0 

8 
(f) 

-·-·l 
16£P(f~ll00C/C 

l 

COMPAC'TED EAR11-l 

l.6rN?J)lOOC/C::----- ,, 

lOOC/C 

CON.(l:3:6) 

NOTE§~ 

L GRADE OF CONC MIX SHALL BE USED M:35 
UNLESS MENTIONED. 

2. CLEARCOVER TO MAIN STEEL SHALL BE AS 
UNDER· 
1 FOUNDATION 75 mm. 
IV SLAB 25 mm. 
V WALL 40mm 

3, ii!DENOTES HIGH YIELD STRENGTH BARS 
CONFORMING TO IS 1786 AND SHALL BE fe415. 

4. DONOT SCALE THE DRG. 
5. LAPS SHALL BE STAGGERED AND SUITABLY PLACED. 
6. ALL DIMENSIONS ARE IN MILLIMETERS UNLESS NOTED 

OTHERWISE. . 
'7. FLOOR WILL BE FINISHED TO REQD SLOPE 
8. EXCAVATION BELOW BED BE DONE TO BED SLOPE 1\S 

APPROVED IN THE SCHEME 
9. E)(PANS!ON JOINT SHALL BE PROVIDED /.\T MAXIMUM 

SPACING OF 40 ~~ C/C BY PROVIDING WATER STOP BAR 
10.0PEN!NG CHM~BERS SHALL BE PROVIDizD AT 40 M r...,jC 

CLIENT 

SOUTH DELHI MUNICIPAL CORPORATION 

PROJECT 
C/0 COVERING OF NALLAH FROM 
PUSHP VIHAR TO GK~I, ANDREWS 
GANJ UPTO RING ROAD, DELI-II. 

(TWO BOX DRAIN) 

REINF. DETAILS Of BOX DRAfN. 
(CLASS A) 

CONSULTANT. 

STANDARD SOIL CONSULTANTS 

DRG. NO:-

20 l2/MGDi532/S-2l 
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